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Manoj Kumar Aggarwal (Accountant Member)

1. During hearing of the appeal, Ld. AR submitted that only issue that
arises under the appeal is estimated addition on account of alleged
bogus purchases. The Ld. AR, drawing attention to the facts of the
cases, submitted that estimation of 3% as made by learned
CIT(Appeals)—30, Mumbai in order dated 20/03/2017 is on the higher
side. No other ground was urged by Ld. AR. The Ld. DR pleaded for

dismissal of appeal.



2.  We find that while framing an assessment u/s 143(3) r.w.s. 147 on
30/03/2015, the assessee was saddled with estimated additions of 8%
on purchases of Rs.266.98 Lacs stated to be made by assessee from 4
suspicious entities of Shri Bhanwarlal Jain Group as detailed in the
assessment order. Based on investigation findings, it was concluded that
the assessee merely obtained bills from these entities whereas actual
purchases were made from grey market. Finally, Ld. AO estimated
additions of 8% to plug the leakage of revenue.

3. Upon further appeal, Ld. CIT(A), considering the factual matrix and
in the background of various judicial pronouncements, restricted the
additions to 3%. Still aggrieved, the assessee is in further appeal before
us.

4.  Upon perusal of impugned order, we find that estimation as made
by Ld. CIT(A) is very fair and reasonable. The same could not be
interfered considering the factual matrix of the case. We order so.

5. The appeal stands dismissed.

Order pronounced on 03"™ August, 2021.
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